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STATUTORY RESOLUTION RE.
DISAPPROVAL  OF STATE OF
NAGALAND (AMENDMENT) ORDI-
NANCE, 1981 AND STATE OF NAGA-
LAND  (AMENDMENT)  BILL

MR. CHAIRMAN : The housc will
now take up discumion on items Nos.
9 and 10 twgether. The statutory resolu-
tion and the Bill. Now Shri Satyanarayan
Jatiya can move the Statutory Resolution.
Timc allotted is only onc hour for these
two items. So be briel
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MR. CHATRMAN : Resolution moved :

“This House  disapproves of the
State of Nagaland (Amendment) Ordi-
nance, 1981 (Ordinance No.11 of 1981)
promulgated by the President on the
26th  July, 1981."

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
Sir, I beg to move that the State
of Nagaland (Amcndment) Bill, 1981,
as passed by Rajya Sabha, be taken into
consideration.

The Bill secks to amend the State
of Nagaland Act, 1962, to make a provi-
sion, which would empower the Presideat
to determine the allowances and privileges
of the QGovernor of Nagaland.

Clause (3) of Arsicle 158 of the Consti-
tution provides that the Governor shall
be entitled to such emoluments, allowances
and privileges as may be deterrhined
by Parliament by law and until provision
in that behalf is so made, such emoluments,
allowances and privileges as  are
specified in  the Second Schedule.
Paras 2 and 3 of the Second Schedule
provide that the Governors of the States
shall be entitled to such allowances and
privileges as were admissible 10 the
Governors of the corresponding provinces
immerdliately before the commencement of
the Constitution.

The allowances and privileges of the
Governoss of such States, which came
into existence by virtue of various Acts
of Parliament are governcd by the orders
of the President, as all these Acts contain
a provision that the Ilowances and
privileges of the Governors of these States
shall be such as the President, may by
order, determine, until provision in that
behalf is so made by the Parliament
by law under clause (3) of Article 158.

No such provision was made in the
State of Nagaland Act, 1962, by virtue
of which the State of Nagaland came
into existence. Previously there was a
common Governor for the five North-
Eastern States of Assam, Meghalaya,
Manipur, Tripura and Nagaland. The
conunoa Governor enjoyed the allowances
by virtue of orders in respect of the other
States of Assam, Manipur, Tripura and
Meghalaya. These were allocated between
the five States of Assam, Manipur, Megha-
laya, Tripura and Nagaland.

Subsequently, the Government decided
that there should be two Governors for
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the five North Eastern States, i.c. one
for the States of Amam and Meghalaya
and the other for the States of Manipur,
Tripura and Nagaland. It, therefore,
became  necessary that there  should
be an Order, to determine the llowances
and privileges of the Governor of Nagaland,.
as in the case of other States.

15 hrs.

This could be done only by ameadment
of the State of Nagaland Aci, 1962.
The present Bill was accordnigly intro-
duced by Rajya Sabha.

However, beforc the Rajya Sabha
could consider the Bill, the  appointment
of separate Governors had been natified
and it became necessary to immediately
make provision for allowances and privi-
leges of the Governor of Nagaland.
Since the Parliament was not in session,
the provisions of the Bill were given
cffect to by the State of Nagaland
{Amendment) Ordinance, 1981 which was
promulgated by the President on 26-7-1981.

The Ordinance is to be replaced by
this Bill. Sir, in the Statement of Objects
and Reasons attached with the BRill at
the time of s introduction
in Rajya Sabha it had been mentioned
that the Headquarters of the Governor
shall be at Kohima. Now, on reconsidera-
tion of the administrative convenience, it
has been decided that the headquarters
the Governor shall be at Imphal in the
State of Manipur, which is centrally
located. -

The Bill sceks to make normal provision
in 1espect of the Governor of Nagaland,
as already exists in other Act, in respect
of all other Governors. Therefore, Sir, I
hope this august House shall favourabley
consider this Bill which has already been
passed by the Rajya Sabha.

MR. CHAIRMAN: Mouon moved:

“That the Bill f rther to amend the
State of Nagaland Act, 1962, as passed
by Rajva Sabha, be taken into consi-
deration

Mr. Subodh Sen.

SHRI SUBODH SEN: Mr Deputy-
Speaker, Sir, this Bill seeks to enactcertaiu
provisions as to how the allowance and
the privileges of the Governor of Nagaland
should be determined. When Parliament
is going to express its opinion, it is the
right to have a look at the performance of
the Governor in Nagaland as also the
performance of this Government. What are
the plus points that the present Govern-
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ment can claim of ? They have very succes-
sfully tackled the iJEsurgency. Bellicosity
is growing(; it has not been reduced. You
know that the problem of Nagaland
started right on the morrow of our In-
dependence. It has a border on the north-
castern regin stating right from Southern
region going upto Darjecling in the castern
region. 1 would have been very glad if
the Minister would be good enough to
come with a comprehensive Bill setting
certain targets as to the devclopment
culturally and educationally and for the
upliftment of the Naga people. Why not
bring in a comprchensive Bill?

Syr1 GULSHER AHMED—in {f ¢ Chair

Even after thirty years of vour rule.
the Governor has not solved the law and
order problem which is an exclusive

under him. You have not been
able to control the law and order problem.
You say you are in {avour of giving autonomy
You know that in Nagaland a slogan 1is
going on that Nagaland should be within
the united States of Assam Manipur.
Mizoram, Tripura, Meghalaya and  Aruna-
Korkalais a fall-out placeof Nagaland
where the re is noting stable. The hon.
Minister, Shri Ghani Kahan Chaudhury
is here. It is reported that only lastycar he
led a team of Uttarkhandwallas.
and made an appontment with the Prime
Minister and after that the sponsors of
Uttarakhandwalla are 1elying upon Ghan
Khan Chaudhuri. When last year debate
was going on this Mr. Makwana showed
indifference of a taciturn monk. Sir,
they are Cong. (I) at day-time and at night
they are Uttaikhandwalla. You have given
them the logic. They say that the Govern-
ment of West Bengal is Calcutta-based.
It is ¢ Calcut -orinted and. as such, we
should form a separate Suate Called Uttara-
khand aprt from West Bengal. Sir. tomorrow
relving on the same logic if some people
come with the logic that Union Govern-
ment is Delhi-based and it si is Dethi-
oriented and, as such we secede from
India then that will be vour mischicvous
doing. ASir. they bave utterly failed in
solving the problems of Nagland and have
given rise to bellicosity They have thrown
the people in insurgency. Itgoes to their
discredit. How is it that they could not
instial a feeling of oneness among the
Nagas? How is it that they could not
make them feel that they are part nf India?
How is it that they do not glorified of
. being Indians? It is all vour doings.

Sir, the most wnfortunate thing is that
the Governors in different States are not
being looked at with so much esteem as
beforc. They are being treated like Class
1V s@aff. You force them to resign or dismiss
them and then use the word ‘Voluntary
resignation” That is euphemism. You
shabbily dealt with revered T. N. Singh.
Any Governor who has the dignity, cour-
age and honour to refuse to submit a made
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to-arder report to the Union Government
would do that. Even if tons of mency
is provided and you do pot solve these
problems nothing is going to bappen.
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SHRI NGANGOM  MOHENDRA
(Inner Manipur) : We are discussing a
Bill concecrning the appointment of a
Governor, his pay and allowances, etc.
This Governor hastolook after three States.
As a matter of fact, in the north. ecastern
region, the Governor is buurdened with
the duty of looking after several
States. His predecessor had to look after
5 States. Now, of course, the number is
reduced and he has to look after 3 States.
My point is a State whether it is
big or small. The areaofa State does not
count, it is the problems that count.

In the North Eastern Region, whether
it is Nagaland or Manipur or Tripura,
these are all turmoil-ridden regions, trouble-
rideen regions. I do not grudge anything
done for thc benefit of a Governor, but,
at the same time, I would like to remind
this Government, as I had been doing on
several occasions whenever I got a chance
to say, that the problems of the North
Eastern Region should have been gone
into very s ncerely. I would like to remind
them of what has been transpriring over
there. In my State of Manipur, in the
name of fighting insurgency, of several
divisions of the army have been deployed.
As far as this State is concerned, in the
name of fighting insurgency, even wanton
sa crilege of memorial raised at the grave-
yard of a young man who got killed in the
so-called fightagainstthe army was commit-
ted. This sort of things came out in the
papers also. I am not against these security
personnel being deployed as such in the
North Eastern Region ; but thieir working
has got to be looked jnto. Thus such wanton
sacrilege never creates a sense of wlling-
ness on the part of the people to cooperate
with the security forces operating in
that region.

There had been regular bomb blast
and all that, but so far it appears that the
Government h7 ve been fighting shy of do-
ing anything real. I had earlier submitted
that there are certain personalities, certain
Ministers who had been and have been
hobnobbing with this or that brand of
insurgency. Thisis a fact. I had earlier
submitted about it before the House but
the Central Government 3o far have done
nothing. They have been sending some
of their party officials to and fro. But
they are very much concerned with the
expansion of the Ministry, and not with
the solution of the problems obtaining
there. I am not against the Bill itself
but what Ifeel thatsomething realshould
bedone to solve the ‘burning problem.
And so far there have been 25 bomb blasts.
‘What have the Government done ?
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This s not found in the reports given by the
Government. Somethingsensational must
be done so that the peopie feel that they,
the people of Nagaland, Mizoram, Tripura
and Manipur may feel that they are also
a part of the mainstream of the Indian na-
tion. Otherwise your pious wish will not
do anything. I would appral to the hon.

Minister of State Mr. Makwana to look
into the matter, and to visit the area. He

promised to go there again but he did not.

What I say is it is no good sending your

Joint Secretaries. It is for you. You

should go to the people becasuse there is

nothing to be scared of. Ncbody wild

touch you. The Government should have

to do somecthing politcal to deal w.th

ihe rising insuregency there. It is no

ufsc accusing forcign powers or anyhody

clse.

MR. CHAIRMAN : Mr. Minister.

SHRI YOGENDRA MAKWANA : I
am thankful to hon. Members for partici-
pating in this discussion on this Bill. As
I understand it, nobody has opposed the
Bill as such. Of course there are grievances
here and there. The hon. Member who
moved this resolution, Shri Satyanarayana
Jatiya, took objection to the transfer of
Governors. The very construction in the
Articles of the Constitution gives the Pre-
sident powers of transfer, appointment and
dismissal also. The word is during the
pleasure™ of the President under Article
156 of the Constitution. Thereisnothing
wrong for the Governmentsceking to trans-
fer or dismiss a Governor because it is pro-
vided in the Constitution of the country.

Mr. Subodh Sen particularly pointed out
aboutinsurgency in Nagaland. Nagaland
by all means is pecaceful now-a-days.
Since the last three months there is no inci-
dent. Sporadic incidents may be there.
But they cannot be called insurgency in
the State. So,theStateispeaceful. Then
he said that the Union Government is
Delhi oriented. Nagaland is......

SHRI SUBODH SEN : I have stated
that the because it was said that......
(Interruptions) Why do you put words in
my mouth ?

SHRI YOGENDRA MAKWANA :
What you said in the same words, I
repcated it. There is no question of inter-
fering. He has pointed out that the Gover-
nors were sent by us at random. Now,
this Government has not received any
complaint. Itis totally wrong to say this.
One Governor is transferred or another has
resigned, but it does not mean that the
Central Government have no respect for
Governors. On the country, it is the ins-
titution of the Governor which becomes
the link between the Centre and the State
and whatever solution or suggestion is
conveyed by the Goveraor is aceepted
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wherever possible. It is the agency
of the Governor which conveys to the
Central Government. Thereisnoquestion
of looking upon the Governor with con-
tempt.

An hoa. Member wanted that a com-
preheasive legislation should be brought
uader  Article 158 of the Constitution.
A Bill is alccady under consideration of
the Government. We are going to come
before-the House with a comprehen-
sive Bill.

The hon. Member has talked about the
difficulties faced by the people of Nagaland.
The hon. Member will be happy to know
that the Central Governmentis concerned
with the economic development and
difficulties of the people in the North
Eastern Region. Therefore, a Committee
of Ministers: under my convencrship, has
been appointed. So far four meetings of
the Committee have taken place. The
Committec has done many things like—

(1) The Central investment subsidy
for backward arcas has been increa-
sed from 15 per cent to 20 per cent.

(2) The construction of broad-gauge
line from New Bongaigaon to
Gauhati and constructifn of six new
railway lines to cannect Assam with
remaining States/Union Tesritorics
arc being speeded up.

(3) The Tea Board has decided to open
an office at Gauhati.

(4) For the first time the capitals of the
States/ Union territorics of the North
Eastern Region were declared as
centres for IAS ctc. examinations.
Centres for other recruitments such
as probationary officers of bank,
CHg, ctc. have also been opened
in the NE Region.

(5) The State Bank of India has upgra-
ded its office in NE Region and a

regional local head office has been
opened at Gauhati.

(6) A bridge over Brahmaputra near
Tejpuris alrecady under construction
and two more bridges, one near
_{gﬂgighopa and the other near

sighat, have been proposed.

(7) Anapexorganisation called the North
Fastern Agricultural Marketing
Corporation has been approved.

(8) Public sector undertakings have
agreed to recruit about 700 local
youths for training and absorption.

So far as Nagaland is concerned, Naga-
land inalready having a paper mill at Tulj,
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A cement plant is under coustruction *
Road network has considerably been deve-
loped. A railway line to Nagaland is
under construction.. The. capitals of all
the North Bastern States will be linked
with railways.... They have an Agricul-
ture College apart from Arts and Science
Colleges.  All amistance for promotion
of handloom and handicraft js being
given.

PROF; N.G. RANGA (Guntur) 1
Isitto be raised to thestatusof a university ?

YSHRI YOGENDRA MAKWANA :
al

These are the few steps we have taken
up in the Statc of Nagland. So, it is
inco'rect to say that the ecoromic aspect

of the North Eastern Region is being neg-
lected.

Shri Mohendra Ngangom has said that
I met him in Raj Bhavan. That is not
good and I should have come out and met
people. The hon. Member has forgotten
that I went to see the Loktak Project. I
wont 150 foot down just to see the progress
of the projects. I had a meeting with the
officers there and discussed with them
about the progress of the project. I also
visited various other parts of the State from
the point of view of studying the problems
of the people there. Not cnly that. I
met a cross section of the people and had
a discussion with them about the economic
development of the State. I suggested to
the State Government about the Small
Industries Service Institute and various
smallindustricafor the State. I would also
like to point out thatin the public mertings
as well as in the meeting with the public
representatives, at Raj Bhavan, I said
that the mext meeting of the Ministers
Committee would be held in Imphal.
We are going to Manipurwith our Commi-
tteein order to discuss the various economic
problems of the State and the entire north-
eastern region.

So far as this Bill is concerned, as
I said in my intreductory speech, it is a
a simple formal Bill in order to amend the
State of Nagaland Act, 1962. I hope the
hon. Members will pass this Bill.
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MR. CHAIRMAN: I will now put the
Statutory Resohition moved by Shri
Satyanarayan Jatiya to the vote. The
question is :

“This House disapproves of the State
of Nagaland (A.mendmcntg' Ordinance,
1981 (Ordinance No. 11 of 1981) pro-
mulgated by the President on the 26th

July, 1981."
The motion was megelived.

MR. CHAIRMAN : I will now put the
consideration motion to the vote. The
question is :

““That the Bill further to amend the
State of Nagaland Act, 1962, as passed
by Rajya Sabha,.be taken into consi-
deration.”

The motion was adopled.

MR. CHATRMAN: We will now take
up clause by clause consideration. The
question is :

“That clauses 2 to 4 stand part of the
Bill™
T he motion was adopted.

Clauses 2 10 4 were added to the Bill.

Clause I, the Enacting Formula and the
Title were added to the Bill.

SHRI YOGENDRA MAKWANA :
I beg to move :

“That the Bill be passed.”

MR. CHAIRMAN : Motion moved :
“That the Bill be passed.”

SHRI GHINGWANG KONYAK
(Nagaland) : Mr. Chairman, while supp-
orting the State of Nagaland (Amendment)
Bill, I would like to raise two veryimportant
point for the consideration of the Govern-
ment. The State of Nagaland was crea-
ted on the basis of the 1960. 16-Point
agreement between the Government of
India and the Naga Peoples’ Convention.
The appointment of a separate Governor
was one of the points in the 16-Point Agr-
eement. Since then we have been deman-
ding for the appointment of aseparate
Governor in the State of Nagaland, but
this demand has not been fulfilled by the
Government of India so far.
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Sir, this time when Central Government
decided to appoint a common Governor
for the States of Nagaland, Manipur and
Tripura, we were given to understand that
the headquarters of the Governor will be
at Kohima. So, the people of Naga-
land were happy that at least a Common
Governor headquarters will be at Kohima
even though a scparate Governor for the
State of Nagaland is not possible at this
juncture and accordingly, if I am not wrong,
this amendment was initiated on the
basis that the Governor's Headquarters
will be at Kohima. Otherwise, for the
last 17 years this amendment Bill was not
brought. But only on this understanding
that the headquarters will be at Kohima
this Bill was brought.

But now the Minister has said that the
Government has gone back from this ear-
lier decision. So, I would request the hon.
Minister to re-consider it because this
will hurt the sentiments of the pcople.
This will amount to bluffing the people.
So, once the Government takes a decision,
thr Government must stick to that.

Secondly, you are well aware that when
the Nagaland State Act was cnacted in
1962, there were disturbances in Nagaland.
Therefore, the law and order responsibility
was vested in the Governor under Article
371 A (1) and sub-clause (b).of the Constitu-
tion. Now, compared to 1962 the law and
order situation is very much improved.
Therefore, the law and order power must
be transferrcd to the elected Government
because even after 1% years if the law and
order is continued to be vested in the
Governor, then the Naga people will
think that the Central Governinent is not
having trust or confidence in the elected
people of Nagaland. Therefore, conside-
ring thesituation, I willurgeupon the Home
Minister to transfer the law and order
responsibility from the Governor to the
clected representatives of Nagaland.

With these few words I support the Bill.

SHRI YOGENDRA MAKWANA: The
hon. Member has pointed out about the
headquarters of the Governor. Originally
there was one Governor for all these {ive
States and from that it is bifurcated into
two, one Governor for Assam and Megha-
laya and the other for Manipur, Tripura
and Nagaland. As the hon Mcmber rightly
pointed out, originally it was proposed that
the headquarters will be at Kohima, but
later on it was found out that Imphal.
that is in Manipur, is centrally situated and
it will be convenient for the Governor
to stay at Imphal and to visit the two
neighbouring States and to attend to the
work. Therefore, it was changed from
Kohima to Imphal.

1
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PROF. N. G. RANGA: What is the, |
attitude of Nagaland Cabinet about it?

. SHRIYOGENDRA MAKWANA: Ori-
ginally the headquarters was Gauhati. But
because there are two Governors for these
two States, the headquarters is now at
Imphal. The people of Nagaland, accord-
ing to the hon. Mcmber, wanted it at
Kohima.

SHRI P. NAMGYAL (Ladakh): The
agreement should be honourcd.

SHRIYOGENDRA MAKWANA: There
is no question of agrecment. In the agree-
ment therc was no commitment about
a particular place as the headquarters of -,
the Gavernor, but it was committed that
it would be in Kchima, but because of
the central situation of Imphal, it was
decided that it should be at Imphal.

The second point is a suggestion made by
the hon. Member. I have taken note of it.

MR. CHAIRMAN: The question is:
¢«That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN : We now go to

the next item=—item 11.
15.40 hrs.

WORKING» JOURNALISTS AND
OTHER NEWSPAPER EMPLOYEES
(CONDITIONS OF SERVICE) AND
MISCELLANEOUS PROVISIONS
(AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA) : T beg to

move &’

“That the Bill further to amend the.
Working Journalists and. Other
Newspaper  Employees (Conditions
of Services) and Miscellaneous Pro-
visions Act, 1955, as passed by
Rajya Sabha, be taken into consi-
deration.” )

This house will recall that  while
announcing the decision of the Govern-
ment of the Recommendations of the
Tribunals for Working Journalists and
Non-journalists Newspaper "Employees,
exccpt  those relating to Dearness Allo-.
wance, in December, 1980 a solemn
assurance was given to the House that
shou'd the apprehensions about retren-
chment . of part-time correspondents
consequent on the acceptence of the
recommendations of the tribunals relating



